0.4, Los. 184/91,

0l

BEFORE 1HE CENTRAL AL NMINISTRATIVE CRIBUNAL
BONBAY
* kx x Kk X

BOMBAY BENCH,

186,/91, 418/91, 419/91, 420/91,

l.

Se

1G.

11.

i3.

405791, 402/91, 412/91, 414/91, 435791,

¢36/31, 437/21, 406/91 & 467/91.

C.B.Sathaye,
T=-38, 0lc E&T Colony,
Gultekadi, Fure 411 OClL.

V.M.Gujarathi,
F-91, 0Olc R&T Celony,
Gultekadi, Fure 411 001,

VeVeJoshi,
F=-57, 0l¢ P&T Colony,
Gultekaci, Furne 411 001,

G.RB.Fatankar,

F-88&, F&T Colony.,
Gultekadi, Fune 411 00l.

G.[.Ranitkar,
F-85, 0lc¢ P& Colony,
Gultekadi, Fune 411 001,

F.M.Vari,
F=52, Clc B&T Colony,
Gultekaci, Furnc 411 001,

K. 5. Khecekar,
F-43, Cl¢ F&T Colony,
Gultekaci, Frune 411 001.

.M. AUtace,
T-134 Cl¢ k&1 Colony,
Guliekaci, Fune 411 0.L1%,

P.T .Kulkarni,
F-50, 0l k&% Colony,
Gultekaci, FPurne <11 001.

M.D.Golse,
1-01, Clc ¥&1 Colony,
Gultekadi, Fune 431 001.

B.S5.5haikh,
T-27, 01¢ EF&T Colorny,
Gultekaci, rune 411 (QOL.

F. Ropatil,
1-13, 0ld P&T Colony,
Gultekaci, Fune <11 0G1.

M.R.Hulkaerri,

T-140, Ql¢ I&T Colorny,
Gulteksdéi, Iunc 411 00i.

*

Arplicant
(Ca 184/91)

Arplicant
(0A 186/91)

Aryplicant | .
(oa 418/91) -

Applicart
(on 419/91)

Applicant
(oa 420/91) .
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Applicart
(Os 425/31) .

- e

A;»plicant
(Os 402/91)

e e b

Arrlizant
(G~ 412/91)

Arplicant
(0& 414/91)

Arrlicart
(Ca 435/91)

Ary licant F
(O~ 436/91)

ry lizant
(0a 437/91)

Ary licant
(Ca 466/21)
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14. smt. 3.R.Satpute,
T-144, Olc r&T Colony, -
Gultekadi, Fure 411 001, +»s Aprplicant
(0A 467/91)

v/ s

Union of Irnci: & Ors. »«+ Responcents

CORAM 3 Hon'ble Vice-chéirman, Shri U,C.S8rivestava o

Arpearances: . | . f

Mr. S.F.Kulkerni, aAdvocate
for the aprlicant and |
Mr.F.M.Frachan, Advocate ‘
tor the responcents.

o = et e Cht g B b e

ORAL JULGEMENT: ' Dated : 29.8.1991
-
(Per. U.C,Srivastava, Vice-Chairman) ' :

liste¢ for hearing (sl.nec.1 to 6) ana some of which

CETY T mr——y

V
In all these cases, some of which have been _ ;‘

|
are listed for admission hearing (sl.no.7 to 14) f
the counsel for the parties have statec that the 2
roint involved in these apylications is one &arndé ané same
&s such counter afficavit filed can be read in all the
other applications &nc all can be <isposed of together,
Accorcéingly arrlications 2zt gl.lo.7 to 14 are acrittecw
ar.¢ I proceed to dispose of all the arrlications

together. Learned counsel for the aprlicants

contendea that he is chsllenging thre action of the
orrosite parties in taking rroceedings against the

arrlicants uncer Fublic Fremises (Eviction of

e e

Unauthorised Occupante) Act on the ground of cGiscrimi-

nation as in resrect of 13 other emyloyces were allowed
1o stay in the premises, The learnec¢ councel for the

responcents procuced before us & letier of the Tirector

cf Postal Services dated Z1.8.91 acddressed to the

- Estete Oificer/Chief Fost haster General, Maharashira

‘N“\\\\\\\\\ Circle, in which it has been clearly statec that out
_ . 3/=
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of those 13 occupants with whom apprlicants are
claiming éiscrimination 11 have creciteu the anount of
arrears of licence fee and have rrocuced the receirt
ané that they have vacateo fhe rremices. The remaining
two ¢id not crecit the arrears of licencg fee anc
therefore their premises have been vaéate& from them
an¢ a panchanama has béen prepared anc the same has
been sent., shri E.M.Frachan, learnec counsel for the
responcents also mage a statement in this behalf. The
learnea counéel for the arplicants accerted this position
and saic that in view of this present position it will
not be possible for him to convince the court the
Lleas which he has raisec but he prays that some
reasonable time may'be‘granted to the applicants to
vacate the premises and prays that three months time
may be granted to the ar) licants to vacate the rremises.
The prayer arpe€ars to be reasonable anc accoruingly
time upto 3lst Lecember 1991 is grantea toc the
aprlicants to vacate the premises: 7Till then tre
aﬁpli:ants—shall not be.evic£ed byfthe reslonéenté.
The apj licants shall handover the vacant positior of
the premises in their rosession by 21.12.1921 or any
cate prior to the convenience of thc .resjoncents after
giving them cue intimation of thé acate on whick

| unduck
rosession is to be taken, This shall not ke CoEe any
other pérson ir: the yremises in any manner &nd shall
also clea£ all the cues before they vacatc the tpremiges.
Witr these observations the a;}licationé stancé Cisposec
of finally with no orcer as to costs.
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